
BEFORE THE NATIONAL GREEN TRIBUNAL,  

EASTERN ZONE, KOLKATA BENCH 

ORIGINAL APPLICATION NO. 115/2025/EZ 

 

IN THE MATTER OF: 

Sri Animesh Dey                    ... Applicant 

Versus 

The Union of India & Ors.     ... Respondents 

 

Sr No.  Particulars  Annexure  Page 
No.  

1.  
Reply Affidavit on behalf of Respondent 
No. 7- Dalmia Cement (North-East) 

Limited 

 

-- 3-20 

2.  Copy of the Board Resolution dated 

22.05.2023 authorizing the deponent. 
R-1 

21-22 

3.  Copy of the Consent and Authorization 

(CCA) Certificate dated 16.06.2025, 
bearing No. PCBA/CCA/2025/3369120. 

R-2 

23- 

4.  Copy of a sample e-demand slip from 

the Freight Operations Information 
System (FOIS). 

R-3 

 

5.  Copy of a sample Railway Receipt (RR). R-4  

6.  Copy of the agreement executed between 

the Answering Respondent and the 
Eastern Railway, along with the Letter of 

Credit. 

R-5 

 

7.  Copy of the Public Interest Litigation 
being PIL No. 40/2023 before the 

Hon’ble High Court of Guwahati. 

R-6 
 

8.  Copy of the Rate Circular Notice No. 19 

of 2024 issued by the Ministry of 
Railways. 

R-7 

 

9.  Copy of the Minutes of Meeting (MoM) 
dated 12.06.2014 convened by the 
SDO(C), Hojai. 

R-8 
 

29

30-31

32-34

35-53

54-88

89-91

92-96
and typed copy

335



10.  Copy of the letter dated 14.03.2023 from 

the Answering Respondent to the Sr. 
Divisional Operating Manager, NR 
Railways regarding the plantation drive. 

R-9 

 

11.  Photographs of the various trees planted 
by the Answering Respondent over the 

years. 

R-10 
(Colly.) 

 

12.  Photographs of the Mist Cannon placed 

at the Lanka Railway Yard. 
R-11 

 

13.  Copy of the National Ambient Air 
Quality Standards Notification dated 

16.11.2009 being GSR 826(E) issued by 
the Ministry of Environment, Forest and 

Climate Change (MoEF). 

R-12 

 

 

 

Filed by  

 

Amrita Pandey  

Advocate for Respondent no. 7  

Dalmia Cement (North-East) Limited 

M: 9432820002  

E: amritalegal@gmail.com  

97

98

99

100-1
01
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Dalmia Cement (North East) Limited  
(Formerly known as Calcom Cement India Limited) 

Subsidiary of Dalmia Cement (Bharat) Limited 
Corporate Office: 11th & 12th Floor, Hansalaya Building, 15 Barakhamba Road, New Delhi - 110 001, Delhi, India 

T +91 11 2346 5100 Toll Free 1800 2020 W www.dalmiacement.com CIN: U26942AS2004PLC007538 
Registered Office: 3rd & 4th Floor, Anil Plaza-II, ABC, G.S. Road, Guwahati 781 005, Assam, India 

A Dalmia Bharat Group company, www.dalmiabharat.com 

 
 
 
 
 
 
CERTIFIED TRUE COPY OF THE RESOLUTION PASSED BY THE BOARD OF DIRECTORS OF 
DALMIA CEMENT (NORTH EAST) LIMITED THROUGH CIRCULATION ON MONDAY, THE 22nd 
DAY OF MAY, 2023.  

 
To consider, review and update authorisation(s) to Director(s) / Officials to institute, file 
and pursue legal actions/suits under various statutes for and on behalf of the Company. 
 
“RESOLVED THAT Shri Rajiv Kumar Choubey and Shri Ganesh Jirkuntwar, Directors of the 
Company, Shri Padmanav Chakravarty, Manager, Shri Awadhesh Kumar Pandey, Chief 
Financial Officer, Smt. Rachna Goria, Company Secretary, Shri Rajeev Kumar, Group 
Company Secretary, Shri Pankaj Kumar Singh, Assistant Executive Director, Shri Ambuj 
Kumar Shrivastava, Senior General Manager, be and are hereby authorized severally, on 
behalf of the  Company, to (a) sign, verify, declare, affirm, make, present, submit and file 
all necessary notices, plaints, complaints, petitions, applications, written statements, 
papers and documents, vakalatnama, declarations, affidavits, undertakings, appeals, 
revision applications, special leave petition etc. and/or (b) nominate/appoint 
Arbitrator/Arbitral Tribunal and/or appear on behalf of the Company before any Court or 
Tribunal for all proceedings and matters in connection with any suit(s), complaint(s), 
arbitral proceeding(s) or any other proceeding(s) filed by or against the Company before 
any Court of law or any Tribunal or any quasi-judicial or statutory or administrative 
authority; and/or (c) nominate, appoint, engage and change, advocates, solicitors, counsel 
or other professionals and retainers;  and to do all such acts, things, deeds as may be 
necessary or proper to carry out the purposes mentioned hereinbefore. 
 
RESOLVED FURTHER THAT any one of Shri Rajiv Kumar Choubey and Shri Ganesh 
Jirkuntwar, Directors of the Company, Shri Padmanav Chakravarty, Manager, Shri 
Awadhesh Kumar Pandey, Chief Financial Officer, Smt. Rachna Goria, Company Secretary, 
of the Company be and is hereby severally authorised to further delegate authority from 
time to time and to sign, execute and issue Letter of Authority/Special Power of Attorney  
  

ANNEXURE R/1
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Dalmia Cement (North East) Limited  
(Formerly known as Calcom Cement India Limited) 

Subsidiary of Dalmia Cement (Bharat) Limited 
Corporate Office: 11th & 12th Floor, Hansalaya Building, 15 Barakhamba Road, New Delhi - 110 001, Delhi, India 

T +91 11 2346 5100 Toll Free 1800 2020 W www.dalmiacement.com CIN: U26942AS2004PLC007538 
Registered Office: 3rd & 4th Floor, Anil Plaza-II, ABC, G.S. Road, Guwahati 781 005, Assam, India 

A Dalmia Bharat Group company, www.dalmiabharat.com 

 
in favour of such officials of the Company / Group Company(ies) or other such persons as 
they deem fit to enable them to give effect to the above resolution.” 
 
 
For and on behalf of  
Dalmia Cement (North East) Limited  

 
 
 

__________________ 
RACHNA GORIA 
COMPANY SECRETARY 
FCS 6741 
 
Date: May 22, 2023 
Place: New Delhi 
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Consolidated Consent and Authorization

(CCA)
                                          

                                          
A) Consent to Operate

                   
'CONSENT TO OPERATE' (CTO),under Section 25 of Water (Prevention & Control of Pollution) Act,1974 and

Section 21 of Air (Prevention & Control of Pollution) Act, 1981 as amended and Rules framed thereunder, is granted

to: 

                   

                   
vii)  Details of Raw Material: 

                   

Certificate No. PCBA/CCA/2025/3369120                              
Date: 16/06/2025

CCA Application ID No: 3369120

To,
Dalmia Cement (North East) Limited (Formerly Known as Calcom Cement India Limited) Railway Siding
DALMIA CEMENT (NORTH EAST) LTD. FORMERLY KNOWN AS CALCOM CEMENT INDIA LTD.
(Railway Siding) BAMONGAON GP Hojai

Consent to Operate (CTO) under the provisions of the Water Act (1974), the Air Act (1981) with
validity till 31/03/2026.

i. Name of the Unit : Dalmia Cement (North East) Limited (Formerly
Known as Calcom Cement India Limited)
Railway Siding

ii. Name of the Director/Proprietor : Rajesh Kumar Srivastava

iii. Address of the Unit : DALMIA CEMENT (NORTH EAST) LTD.
FORMERLY KNOWN AS CALCOM CEMENT
INDIA LTD. (Railway Siding) BAMONGAON
GP Hojai

iv. Cost of the unit (in lakh) : 11116.00

v. Type of the Unit : Railway Sidings

vi. Category of the Unit : Green Category

SI No. Raw Material Quantity
1 NA

ANNEXURE R/2
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viii)  Details of Products:

                   

                              Details of Service:

         

                   
ix) D.G Sets

         

                   
x) Raw Water Details

         

                   
xi) Effluent generation and treatment

         

                   
xii) Emission sources and APCDs

         

                   
xiii) EPR Registration Details

         

                   
xiv) Other clearances/NOC from competent authorities Details

         

                   
TERMS AND CONDITIONS:

                   

SI No. Products Capacity
1 NA

SI No. Service Capacity
1 Railway Siding for unloading, stocking and

handling of Fly Ash, Gypsum, Coal and Clinker;
Railway Siding for loading of Cement.

4320000 TPA

SI No. Details of DG Set
1 NA

SI No. Particulars/Parameter Value/Details
1 Ground Water 3 KLD

SI No. Particulars/Parameter Value/Details
1 NA

SI
No.

Sources Stack height APCD Other detail

1 NA

SI No. Governing Rules Applicability (Y/N) Details
1 PWM NA

SI No. Clearance/NOC Applicability (Y/N) Details
1 CGWA NOC Yes Valid up to 24.04.2026 to

draw ground water up to 1100
KLD

1. The project authority shall install a Display Board as per the Boards notification no. PCBA/LGL-
95/2021/Notification/01 dtd.11.11.2021. (Appendix-A).
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SPECIFIC CONDITION

                   
A)	Air Aspect:-

1.	All haul roads used for transportation of fly ash shall be made metallic/paved and water sprinklers shall be installed

all along the haul roads.

2.	Fly ash shall be transported after containing in HDPE bags at the generation point before loading into wagon.

3.	Appropriate dust suppression measures shall be adopted to reduce fugitive emission at all the materials transfer and

dropping points.

4.	Vehicle wheel washing system shall be installed at entry and exit point of the Siding.

5.	Mist gun shall be installed at the siding to control fugitive dust generated in the unloading and transfer of fly ash.

 

B) Plastic Waste Aspect:

1.	Plastic waste generated in the unit shall be disposed off in accordance of the provisions of the Plastic Waste

Management Rules, 2016.

2.	The unit shall submit a report on generation and disposal of Plastic Waste within 30th June every year.

 

C)  Hazardous Waste Aspect:

1.	Authorization under the Hazardous & Other Waste (Management and Trans Boundary Movement) Rules, 2016 shall

be obtained from the Pollution Control Board, Assam.

2.	The project authorities shall comply with the provisions of the said Rules.

3.	Adequate facilities shall be provided for collection and storage of used/spent oil, empty containers of chemicals etc.

which shall be sent to registered recyclers for recycling.

2. The project proponent shall develop a greenbelt/plantation area with native trees covering at least 33% of the
total plot area.

3. As per the provisions of the Water (Prevention and Control of Pollution) Act, 1974 as amended and the Air
(Prevention and Control of Pollution) Act, 1981, as amended, any Officer empowered by the Board on its
behalf shall have without interruption, the right at any time to enter the unit premises for inspection,
collection of sample for analysis and may call for any information as deemed necessary. Denial of this right
will cause withdrawal of the CTO.

4. The unit shall apply for renewal of this CTO before expiry. The Board has decided to renew the CTO for
validity of five (5) years after receiving due fees for the entire period.

5. The unit shall comply with the ambient noise level standard, notified by MoEF & CC, GOI vide GSR 7,
dated Dec.22, 1998, as mentioned: Day Time (6:00AM - 10:00PM): 75 dB(A) Leq. and Night Time (10:00
PM - 6:00AM): 70 dB(A) Leq.

6. The unit shall not discharge any untreated effluent outside its premises.

7. Storm Water shall not be allowed to mix with effluent, if any, and/or floor washings.

8. Storm Water within the battery limit shall be channelized through separate drain/pipe passing through an Oil
& Grease Catch Pit cum Sedimentation Tank.

9. For Storm Water discharge, the unit shall comply with the general effluent discharge parameters standard,
notified by MoEF & CC, GOI vide G.S.R.422 (E) dtd. 19.05.1993 (Appendix-B).

10. Rain water harvesting facility shall be installed and maintained.

11. The CTO may be modified, suspended in whole or in part or withdrawn by the Board during its term for
cause including, but not limited to the following as Violation of any Terms and Conditions of this CTO,
Obtaining the CTO by misrepresentation or failure to disclose fully all relevant facts, if any genuine
complaint is received.

12. The unit shall obtain prior ‘Consent to Establish’ from the Board for any further expansion, alteration,
modification, modernization of the project.
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4.	The unit shall dispose off any other Hazardous Waste generated by the unit as per the provisions of the Rules.

5.	The unit shall identify and quantify all streams of Hazardous Waste generation as per Schedule-I and maintain

proper record in Form-3 of the said Rules.

6.	The unit should submit annual return in Form-4 under the said rules on or before 30th June every year.

 

                   

                   

(Gakul Bhuyan)
 Member Secretary

Pollution Control Board, Assam
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Appendix-A



 

General Standards for discharge of environment Pollutants Part-A: Effluents 

 

S.  
No.  

Parameter  

Standards  

Inland surface  water  
public   

Sewers  
Land for 

irrigation  
Marine coastal areas  

1  2  3  

  (a)  (b)  ©  (d)  

1 Color and   

Odor 

5 to 25   

Agreeable  

-  5 to 25   

Agreeable  

5 to 25   

Agreeable  

2 Suspended  

Solids mg/l, Max. 

100  600  200 (a) For process waste       water-

100 

 (b) For Cooling water effluent 10 

percent above total suspended 

matter of influent  

3 Particular size  of 

suspended solids  

Shall pass 850 micron 

IS Sieve  

-   -  (a) Floatable solids, max. 3 mm  

 
  

  (b) Settleable solids, max 850 

microns  

4*  ---   -  -   ---  -  

5 pH value  5.5 to 9.0  5.5 to 9.0 5.5 to 9.0 5.5 to 9.0  

6 Temperature  Shall not exceed 5oC 

above the receiving 

water temperature  

- -  Shall not exceed 5oC above the 

receiving water temperature  

7 

Oil and grease  

mg/L Max  

10  20  10  20  

8 
Total residual 

chlorine mg/1, Max  

1.0  -  -  1.0  

9 Ammonical nitrogen 

(as N), mg/1 max.  

50  50  -  50  

      

1. Schedule VI inserted by Rule 2(d) of the Environment (Protection) Second Ammendment Rules,1993 

notified vide G.S.R.422 (E) dated 19.05.1993, published in the Gazettee No.174 dated 19.05.1993. 

10 Total Kjeldhal nitrogen 

(as NH3) mg/l, Max  

100  -  -  100  

11 Free Ammonia  

(as NH3) mg/1, Max  

5.0  -  -  5.0  

12 Biochemical oxygen 

demand (5 days at 20oC), 

mg/1 Max)  

30  350  100  100  

13 Chemical Oxygen demand, 

mg/1 Max  

250  -  -  250  

14 Arsenic   

(as As) mg/1 Max  

0.2  0.2  0.2  0.2  

15 Mercury (As Hg), mg/1 max)  0.01  0.01  -  0.01  

16 Lead (as Pb) mg/L, Max  0.1  1.0  -  2.0  

17 Cadmium (as Cd) mg/1, Max  2.0  1.0  -  2.0  

Contd…P/2 
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-2- 

18 Hexavalent chromium, (as 
Cr) mg/1, Max 

0.1  2.0  -  1.0  

19 Total chromium (as Cr) 

mg/l, Max  

2.0  2.0  -  2.0  

20 Copper  (as Cu)g/l, Max  3.0  3.0  -  3.0  

21 Zinc (as Zn) mg/l,Max 5.0  15  -  15  

22 Selenium (as Se) mg/l, Max  0.05  0.05  -  0.05  

23 Nickel  (as Ni) mg/l,Max 3.0  3.0  -  5.0  

24* -  -  -  -   

25* -  -  -  -   -  

26  -   -   -   -   -  

27 Cyanide (as CN), mg/l Max  0.2  2.0  0.2  0.2  

28*  -   -   -   -   -  

29 Fluoride  (as F) mg/l Max  2.0  15   -  15  

30 Dissolved  Phosphates (as 

p), mg/l Max  

5.0  -  -  -  

31*  -   -   -   -   -  

32 Sulphide  (as S) mg/l Max  2.0   -   -  5.0  

33 Phenolic  Compounds (as 

C6H5OH) mg/l Max  

1.0  5.0  -  5.0  

34 Radioactive materials:      

 (a)Alpha emitter micro 

curie/ml  

 10-7  10-7  10-8  10-7 

 (b) Beta emitter micro 

curie/ml)  

 10-6  10-6  10-7  10-6 

35 Bio-assay test  90% survival of 
fish after 96  
hours in 100%  

effluent  

90% survival 
of fish after 
96 hours in 
100%  
effluent  

90% 

survival of 

fish after 96 

hours in 

100% 

effluent  

90% survival of fish after 96 

hours in 100% effluent  

36 Manganese (as Mn)  2 mg/l  2 mg/l   -  2 mg/l  

37 Iron (as Fe)  3 mg/l  3 mg/l   3 mg/l  

38 Vanadium (asV)  0.2 mg/l  0.2 mg/l   0.2 mg/l  

39 Nitrate  Nitrogen  10 mg/l  -  -  20 mg/l  

40  -   -   -   -   -  

*  Omitted by Rule 2 (d) (i) of the Environment (Protection) Third Amendment Rules, 1993 vide 
Notification No. G.S.R 801 (E) dated 31.12.1993 
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I hereby declare that, all the information provided by me is correct and true and I am solely responsible for any

inaccuracy in the data fed by me.

I agree that the Online submission of the Forwarding Note shall be of the same legal effect, validity, or enforceability

as a manually executed Forwarding Note in terms of section 64 of The Railways Act 1989

I hereby confirm the above declaration.

            
Name:BINAY MISHRA

            
Address:BLOCK NO 2C PLAT NO 71 ADANI TOWNSHIP MOTIA GODDA

JHARKHAND 814133

            
Thanks for opting to transport your goods by Indian Railways. You are likely to save 132 Tonne CO2 emission in comparison with

road. This saving will be credited as 132 Rail Green Points in your account maintained on Freight Business Development Portal

e-Demand Confirmation Slip

Demand Detail

e-Demand Reference Id: APJG110320263 Registration Date/Time: 11-03-2026 18:26

Confirmation Date/Time: 11-03-2026 19:20 Demand Number: 3

Demand Date/Time: 11-03-2026 19:20 No.of Forwarding Notes: 1

Demanded Commodity: ASH (ASHES)

Demanded Stock: BOXNHL Total Units: 59

Expected Loading Date: 11-03-2026 Rake Sq. Number:

WRF Applicable: YES WRF Amount: 100000

GST Amount: 0 Gross Amount: 100000

GST Remarks: GST AMOUNT RS. NIL GSTIN OF SUPPLIER:  SOURABH C. MITRA
20AAAGM0289C1ZX FOR 20-
JHARKHAND

Adjust WRF With Freight: YES

Freight Advance Scheme: N Freight Paid By: CNSG-CONSIGNEE

Round Trip Flag: N Sale Tax Applicable: N

Sale TaxTIN Number: Risk Rate: OR-OWNER RISK RATE

Paid Type: P-PAID Scheme Code:

Demand Permit/Expiry Sub Priority Class:

Permit State: Permit Number:

Permit Date: Booking Remark: NIL

Siding / Terminal: Authorized Handling Agent:

Name and Vessel Number:

Payment Detail

Tax Invoice Id: 9926032025710095

Application Id: 01 Application Reference Id: APJG110320263

Application Transaction 100000 CPG Transaction Id:

Application Transaction Id: P-020102012603110023 Payment Confirmation Id: APJG3/11032026

GSTIN of Customer:  20AABCA2957L1ZU for 20-JHARKHAND

e-Demand Reference Id:APJG110320263                                                  Page1 of 3

ANNEXURE R/3
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e-Demand Confirmation Slip - Forwarding Note Details

Forwarding Note Detail

e-Demand Reference Id: APJG110320263

Forwarding Note Number: 81.001 Priority Class /  Number: D/81.001

FNR Number: 26031126285

Consignor Name: ADPL(M/S ADANI POWER LTD.)

Consignor Address: ADANI POWER LIMITED MOTIA MALI GAYGHAT AND ADJECENT VILLAGES GODDA
JHARKHAND 814133

GSTIN of Consignor: 20AABCA2957L1ZU FOR 20-JHARKHAND

Consignee Name: DCNL(M/S DALMIA CEMENT (NORTH EAST) LIMITED)

Consignee Address: PIPAL PUKHURI LANKA NAGAON ASSAM 782446

GSTIN of Consignee: 18AACCC5142J1ZP FOR 18-ASSAM

Station From: APJG (GCT OF M/S ADANI POWER LIMITED, 20-JHARKHAND)

Destination: LKA(LANKA, 18-ASSAM)

Rake Commodity ASH(ASHES)

Commodity Description: 4011208(FLY ASH)

HSN Code 26219000

LC Details

Bank Details

Customer Details

Private Marks

Stock  Demanded: Units: Weight (In Tonnes):

BOXNHL 59 4012

e-Demand Reference Id:APJG110320263                                                  Page3 of 3
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DISCLAIMER:
1. THIS DOCUMENT CANNOT BE USED FOR ANY PURPOSE OTHER THAN INFORMATION.
2. THIS IS A COPY OF MACHINE GENERATED RR.
3. SOME OF THE DETAILS MAY HAVE BEEN MODIFIED BY GOODS SHED FOR DISCREPANCIES.

RR DETAILS
RR NO. 262000170 RR DATE 16-03-2026 FORM COM.G. 25
TYPE PAID FOREIGN

FNR 26031126285 TAX INVOICE NUMBER: 9926032025050011
INVC NO.: 15 INVC DATE: 16-03-2026 CHRG DIST: 1058
FNOT NO. 81.001 FNOT DATE: 11-03-2026 HNDLD BY: P
ZONE CODE: ER TRFC TYPE: GG RATE TYPE: C
GAUGE CODE: 1 WGON FRWH: 58 WGHT UNIT: 58
RISK RATE: OR CLASS: 120A RATE: 1223.5
TOTAL CHRG WT.: 3940.1

CHARGED VIA: HSDA-DUMK-RPH-NHT-NFK-MLDT-OMLF-EKI-KDPR-MFA-BOE-AUB-
NJP-RQJ-YLSC-NCB-SMTA-FKM-D

T/W LOAD: T
INVC AT: WGHD AT: DELIVERY BOOK/FOLIO NO:

FOR RMC:
PUNITIVE CHARGE FOR OVERLOADING CLASS: 2.0*120A CLASS:

RATE: 2447 RATE:

FROM STATION/SIDING: GCT OF M/S ADANI POWER LIMITED,20-JHARKHAND CODE: APJG 02220774

TO STATION/SIDING: LANKA,18-ASSAM CODE: LKA 05718422

SENDER'S NAME: M/S ADANI POWER LTD. CODE: ADPL

ADDRESS: ADANI POWER LIMITED MOTIA MALI GAYGHAT AND ADJECENT VILLAGES GODDA
JHARKHAND 814133,20-JHARKHAND GSTIN: 20AABCA2957L1ZU

CNSG NAME: M/S DALMIA CEMENT (NORTH EAST) LIMITED CODE: DCNL
ADDRESS: PIPAL PUKHURI LANKA NAGAON ASSAM 782446,18-ASSAM GSTIN: 18AACCC5142J1ZP
DESCRIPTION OF GOOD WEIGHMENT PARTICULARS
CMDT CODE: 4011208 SENDER WGHT 0
NO OF ARTICLES: 0 ACTL WGHT: 3887.5
PCKG CODE: 1 CHBL WGHT AT NORM. RATE: 3940.1
PVT MARK: OVER WT. CHBL AT PUN RATE: 1.9

FREIGHT: 4820712.35

OTHR CHRG REBATE PAID ON CHRG UNDER CHRG OVER CHRG

CODE AMOUNT

DCLA 8700

DPO 723823.95

DTC 78840

POL1 4649.3

DS 277186.04

*GST 174841

CODE AMOUNT

NE 199566.07

FIFA 2217527.68

CODE AMOUNT
CODE AMOUNT CODE AMOUNT

TOTAL FREIGHT: 3671659

ALLOCATION AND OTHER DETAILS

ACTT'S HEAD:
DEPT. TO BE DEBITED
A. OFFICER:

COMMODITY DESCRIPTION: FLY ASH ( RAKE DEMAND )

*GST PARTICULARS: GSTIN OF CUSTOMER : 18AACCC5142J1ZP FOR 18-ASSAM#GSTIN OF SUPPLIER: SOURABH C. MITRA 20AAAGM0289C1ZX FOR 20-
JHARKHAND#GST AMOUNT RS.174841(IGST@5%=RS.174840.9) #TYPE:TRANSPORTATION OF GOODS BY RAIL, HSN CODE:996512#EXEMPTION : RC 19
OF 2017 DT: 30.06.2017#

REMARKS: QLFD RMRK: TO BE WEIGHED AT#COMMODITY AS DESCRIBED BY THE SENDER IN THE F/NOTE.#TRAIN LOAD CONDITIONS COMPLIED
WITH.#LOADING DONE IN SIDING, NOT SUPERVISED BY RAILWAY STAFF.#SAID TO CONTAIN#VALUE OF COSIGNMENT NOT DECLARED#COVERING
WAGONS WITH TARPAULINS TO AVAIL ADDITIONAL FREE TIME# PACKAGING CONDITION OUTER NOT COMPLIANT: P/2(A)#T/LOAD CONDITION

3/16/26, 10:37 AM RR Details

https://www.fois.indianrail.gov.in/ecbs/RouterServlet 1/3

ANNEXURE R/4
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FULFILLED.DEFAULT#REBATE GIVEN UNDER FREIGHT INCENTIVE SCHEME FOR LOOSE/BULK LOADING OF ASHES IN OPEN WAGONS.# POL SITUATION
CODE : A.## SALES TAX NOT APPLICABLE. #

PAYMENT MODE: CREDITED TO FA & CAO/T/ER UNDER BANK TRXNID :AX160320260000019903 ON : 16-03-2026 10:05; PRTY- DCNL; LC A/C- 0140LCO0000
075, LC VALID FROM- 23-06-2025, LC VALID TO- 31-05-2028,AXIS BANK,000140; RLY- 1579010640816,AXIS BANK,1579, AMOUNT:RS.3671659/-.

3/16/26, 10:37 AM RR Details

https://www.fois.indianrail.gov.in/ecbs/RouterServlet 2/3
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Wagon Details of the RR

SR.NO. OWNG
RLY

TYPE
WGON CC TARE NO. CMDT GROSS DIP ACTL PERM OVER WT. CHBL

NO. PARTY NUMB (T) (T)
OF

CODE WT
D.MS

WT WT
CC

TOTL
NRML PNTV

WT
ART LTS (T) RATE RATE

1 NR BOXNHL 22032017085 70 20.6 0 4011208 84.8 0 64.2 68 0 0 0 68
2 EC BOXNHL 22101141253 70 20.6 0 4011208 88 0 67.4 68 0 0 0 68
3 NC BOXNHL 22131610989 70 20.6 0 4011208 89.8 0 69.2 68 1.2 1 .2 69
4 SEC BOXNHL 22142311950 70 20.6 0 4011208 88.8 0 68.2 68 .2 .2 0 68.2
5 EC BOXNHL 22101153560 70 20.6 0 4011208 89.2 0 68.6 68 .6 .6 0 68.6
6 NC BOXNHL 22131130401 70 20.6 0 4011208 88.6 0 68 68 0 0 0 69
7 EC BOXNHL 22101136990 70 20.6 0 4011208 88.2 0 67.6 68 0 0 0 68
8 SEC BOXNHL 22141622309 70 20.6 0 4011208 87.2 0 66.6 68 0 0 0 68
9 SC BOXNHL 22091623135 70 20.6 0 4011208 89 0 68.4 68 .4 .4 0 68.4
10 WC BOXNHL 22162414839 70 20.6 0 4011208 89 0 68.4 68 .4 .4 0 68.4
11 WC BOXNHL 22162415041 70 20.6 0 4011208 86.4 0 65.8 68 0 0 0 68
12 EC BOXNHL 22101630221 70 20.6 0 4011208 88.4 0 67.8 68 0 0 0 68
13 EC BOXNHL 22101612524 70 20.6 0 4011208 89 0 68.4 68 .4 .4 0 68.4
14 ECO BOXNHSM1 12120316008 66 22.53 0 4011208 86 0 63.47 66 0 0 0 66
15 SW BOXNHAM 12150752944 66 23.17 0 4011208 89.8 0 66.63 65.4 1.23 1 .23 66.4
16 EC BOXNHL 22101615464 70 20.6 0 4011208 88.1 0 67.5 68 0 0 0 69
17 SE BOXNRHS 12070734105 69 21.2 0 4011208 88.4 0 67.2 67.4 0 0 0 67.4
18 SEC BOXNHSM1 12140443951 66 22.53 0 4011208 88.4 0 65.87 66 0 0 0 66
19 SE BOXNM1 10079755961 66 22.53 0 4011208 86.6 0 64.07 66 0 0 0 66
20 SEC BOXNHL 22141712116 70 20.6 0 4011208 90 0 69.4 68 1.4 1 .4 69
21 SC BOXNHA 11099951203 66 23.17 0 4011208 90.2 0 67.03 65.4 1.63 1 .63 66.4
22 SE BOXNR 25070093561 69 21.2 0 4011208 89.8 0 68.6 67.4 1.2 1 .2 68.4
23 WC BOXNHL 22161181282 70 20.6 0 4011208 89.6 0 69 68 1 1 0 69
24 WC BOXNHL 22162414624 70 20.6 0 4011208 89.4 0 68.8 68 .8 .8 0 68.8
25 SE BOXNM2 10070060569 66 22.53 0 4011208 87 0 64.47 66 0 0 0 66
26 EC BOXNHL 22101733076 70 20.6 0 4011208 87.8 0 67.2 68 0 0 0 68
27 ECO BOXNHL 22122524363 70 20.6 0 4011208 88.6 0 68 68 0 0 0 68
28 ER BOXNM2 10020060014 66 22.53 0 4011208 87 0 64.47 66 0 0 0 66
29 ECO BOXNHL 22121624545 70 20.6 0 4011208 88.6 0 68 68 0 0 0 69
30 SE BOXNHL 22072316414 70 20.6 0 4011208 87.2 0 66.6 68 0 0 0 68
31 NC BOXNHL 22131141629 70 20.6 0 4011208 89.4 0 68.8 68 .8 .8 0 68.8
32 SEC BOXNHL 22142343562 70 20.6 0 4011208 86.2 0 65.6 68 0 0 0 68
33 ECO BOXNHL 22122323874 70 20.6 0 4011208 86.4 0 65.8 68 0 0 0 68
34 SEC BOXNHL 22141735573 70 20.6 0 4011208 89.8 0 69.2 68 1.2 1 .2 69
35 WC BOXNHL 22162414983 70 20.6 0 4011208 89.4 0 68.8 68 .8 .8 0 68.8
36 WC BOXNHL 22162415058 70 20.6 0 4011208 88.2 0 67.6 68 0 0 0 68
37 SW BOXNHSM1 12260612329 66 22.53 0 4011208 89 0 66.47 66 .47 .47 0 66.47
38 NW BOXNHL 22111317242 70 20.6 0 4011208 88.6 0 68 68 0 0 0 69
39 SEC BOXNHL 22141731131 70 20.6 0 4011208 87.4 0 66.8 68 0 0 0 68
40 NC BOXNHL 22131466258 70 20.6 0 4011208 87.8 0 67.2 68 0 0 0 68
41 EC BOXNHL 22101531733 70 20.6 0 4011208 86.8 0 66.2 68 0 0 0 68
42 CR BOXNHL 22012311011 70 20.6 0 4011208 88.2 0 67.6 68 0 0 0 68
43 NC BOXNHL 22131729681 70 20.6 0 4011208 88.6 0 68 68 0 0 0 68
44 SEC BOXNHL 22142329610 70 20.6 0 4011208 87.8 0 67.2 68 0 0 0 68
45 ECO BOXNHL 22122310843 70 20.6 0 4011208 87.2 0 66.6 68 0 0 0 68
46 WR BOXNHL 22081710159 70 20.6 0 4011208 88.4 0 67.8 68 0 0 0 68
47 SE BOXNM2 10070360768 66 22.53 0 4011208 87 0 64.47 66 0 0 0 66
48 CR BOXNHL 22012214305 70 20.6 0 4011208 85.4 0 64.8 68 0 0 0 68
49 ECO BOXNHL 22121586133 70 20.6 0 4011208 87.6 0 67 68 0 0 0 68
50 EC BOXNHL 22102214475 70 20.6 0 4011208 89.2 0 68.6 68 .6 .6 0 68.6
51 SEC BOXNHL 22140952407 70 20.6 0 4011208 87.6 0 67 68 0 0 0 68
52 WC BOXNHL 22162414730 70 20.6 0 4011208 87 0 66.4 68 0 0 0 68
53 WC BOXNHL 22162414648 70 20.6 0 4011208 86.6 0 66 68 0 0 0 68
54 WC BOXNHL 22162414877 70 20.6 0 4011208 86.4 0 65.8 68 0 0 0 68
55 NR BOXNHL 22032018174 70 20.6 0 4011208 87.2 0 66.6 68 0 0 0 68
56 EC BOXNHL 22101623308 70 20.6 0 4011208 87.8 0 67.2 68 0 0 0 68
57 EC BOXNHL 22101610032 70 20.6 0 4011208 85.8 0 65.2 68 0 0 0 68
58 SEC BOXNHL 22141810416 70 20.6 0 4011208 86.4 0 65.8 68 0 0 0 68

3/16/26, 10:37 AM RR Details
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R- 8 TYPED COPY 

GOVT OF ASSAM 

OFFICE OF THE SUB-DIVISIONAL OFFICER (C) HOJAI, 

SANKARDEVNAGAR 

(DEVELOPMENT BRANCH) 

No. (Illegible)                                                               Date : 12/06/2014 

 

AGENDA OF THE MEETING MINUTES OF THE MEETING ON 

POLLUTION PROBLEM OF LANKA RAILWAY STATION AREA  

 

Date & Time: 12/06/2014 at 11:00 AM  

 

Venue: Conference Hall of SDO(C), Hojai, Sankardevnagar  

 

The minutes of the meeting on Pollution Problem of Lanka Railway 

Station Area was held in the Conference Hall of the office of the 

S.D.O(C). Hojar, under the chairmanship of Sri-Ronuj Kr. Berkatoly, 

ACS, SDO(C), Hojal regarding mitigation of the pollution problem in and 

around area of Lanka Railway station which is created mainly by carrying 

of fly ash, (illegible) gypsum & cement industries. The Chair welcome all 

the representatives present in the meeting. 

 

The following members were present in the meeting: 

 

Name of the Members                              Designation. 

 

1. SH Ronu Kr. Berkatoly, ACS Sub-Divisional Officer (C), Hojak 

2. A. K. (illegible)                                    Dalmia Cement  

3. Sri Susanta Kr. Jena                             Manager  

4 Sri Bishal Gurung                                  Sr Manager HR 

5 V. Srividhye                                           (illegible) 

6 Srl P. Mail                                            ACM/III/LMG, NF Rly 

7. Gri D Majumdar                                 CGS/Hojai NF Rly. 

8.Smt. Rama Mazumdar                        Chairperson, Lanko M.B 

9. Sr Manis Kr. Binvas                       Patron, Human Rights Commission. 

10 Sit B. (illegible)                               Chief, AIHRC Lanka Unit 

 11 Sri Nani Gupal Sharma                AIHRC  

12 Sri Narayan, Mazümder  

13 Sri Mu tui oswardil 

14 D. Bhattarch:  

15 Smti. Tara Newar 

16 Sinti. Bant Shikha Sharma    Advocate, Hojal (illegible) 

17 Sati Mamoni tas 

94 428



18 Smli. Pool Dea                

19 Smli Alat Bos 

20 Stiti Manju Bush 

21 Smli Deepe Mc Bhuyan 

 

22 Sma. Junii Dek 

23 Smli Rina Chou: hury 

24 Smt. Usha S 

25 Sri Blawaj S 

26 Sri Bapk Chakraborty 

27 Sri Ramkrishna 

28 Sri Munna Sat 

29 Sri Bharat Keruaker  

30 Sri Ranjit Dhar 

31 Sri Ram Prasad Mondal 

32 Sri Prasenjit Mondal 

33 Sri Ranjit Deka 

34 Smli Lily Mech 

 

After threadbare discussion the following decisions ware taken for sorting 

out of the pollution problems in and around the area of Lanka Railway 

Station: 

 

 The Dalmia Cement & others Cement Industries are instructed to do 

the loading and unloading works as per existing rules of the Indian 

Railways and specially not to do such works during school hours as 

well as after 10.00 P.M. so as to maintain hygienic condition in the 

surrounding areas of Lanka Railway Station. 

 No entry of vehicles on the roads should be maintained during school 

hours so as to maintain educational environment in the locality. 

 Screen should be used to protect area while making loading & 

unloading of clinkers by the Dalmia & other Cement Industries and 

watering should also be done immediately after completion of any 

loading or unloading so that dust may be removed and make it 

pollution free. 

 The Chair Instructed the Dalmia Cement Authority to jointly sit with 

Chairperson, Lanka MB / Mr.. Mukul Goswami L.A.S.S Sabha / B.M 

Newar, Human Rights Commission / Debojit Ghosal, Naba Prajaama 

Lanka Smti Rina Choudhury, Mohila Samiti, Lanka to finalise the 

placement of Deep Tube Weill for water boreing. 

 Mr. Ram Prasad Mondal, Handling Agent of M/S R.J Cement Ltd. 

Nagaon & others also instructed to cooperate with Railway Authority 
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& Dalmia Cement to sort out the pollution problem in Lanka Railway 

Station area and also directed to Involve the companies in the process. 

 The Chair also said that land dispute between railway authority and 

the local police will be solved after receiving the report from the 

Director, Land Records. Assam, Guwahati. 

 The Dalmia Cement industry also, Instructed to keep ready at least 4 

Nos. Tankers regularly for watering to remove dust after loading & 

unloading weeks. 

 The Dalmia Cement Authority should do the development works in 

and around Lanka area in consultation with the leading citizens of 

Lanka area: 

 The Dalmia Cement & other Cement Authorities also requested to 

instruct the concerned contractors to control the labourers and to 

abstain from use of slang languages while working in the Lanka 

Railway Station area. 

 

The meeting also unanimously decided to submit a copy of the minutes of 

the said meeting to the Officer-in-Charge, Lanka Police Station to take 

necessary action as per instructions given in the minutes. 

 

The meeting ended with a vote of thanks from the chair.  

 

Memo No.HJD.31/2010/Rev.-M/291 A] 

 

Copy forwarded for favour of kind Information to:- 

 

1. The Deputy Commissioner, Nagaori for favour of kind information: 

 

2-All concerned for information and necessary action.  

 

3. Office copy. 

 

                                                                    Sd/- 

 Sub-Divisional Officer(C),  

Hejal, Sankardev Nagar  
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MINISTRY OF ENVIRONMENT AND FORESTS NOTIFICATION

New Delhi, the 16th November, 2009

G.S.R. 826(E).— In exercise of the powers conferred by section 6 and section 25 of the 
Environment (Protection) Act, 1986 (29 of 1986),  the Central Government hereby makes the 
following rules further to amend the Environment (Protection) Rules, 1986, namely:—

1. (1) These rules may be called the Environment (Protection) Seventh Amendment Rules, 2009. 
    (2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986 (hereinafter referred to as the said rules), in rule 
3, in sub-rule (3B), for the words, brackets, figures and letters, "in columns (3) to (5) of 
Schedule VII", the words, brackets, figures and letters "in columns (4) and (5) of Schedule 
VII" shall be substituted.

3. For Schedule VII to the said rules and entries relating thereto, the following Schedule and 
entries shall be substituted, namely:—

[SCHEDULE VII]
[Sec rule 3(3B)]

NATIONAL AMBIENT AIR QUALITY STANDARDS

Concentration in Ambient AirSl 
No.

Pollutant

Time Weighted
Average

Industrial, 
Residential, 
Rural and 

Other Area

Ecologically 
Sensitive 

Area
(notified by 

Central 
Government)

Methods of Measurement

(1) (2) (3) (4) (5) (6)

1 Sulphur Dioxide
(SO2)µg/m3

Annual* 
24 hours**

50
80

20
80

- Improved West and Gaeke
- Ultraviolate fluorescence

2 Nitrogen Dioxide 
(NO2) µg/m3

Annual* 
24 hours**

40
80

30
80

- Modified Jacob & 
Hochheiser (Na-Arsenite)

- Chemiluminescence

3 Particular Matter 
(size less than 10
µm) or PM10 µg/m3

Annual* 
24 hours**

60
100

60 
100

- Gravimetric
- TOEM
- Beta attenuation 

4 Particulate Matter 
(size less than 2.5 
µm) or PM2.5 µg/m3

Annual* 
24 hours**

40 
60

40
60

- Gravimetric
- TOEM
- Beta attenuation

ANNEXURE R/12
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(1) (2) (3) (4) (5) (6)
5 Ozone (O3) µg/m3 8 hours**

1 hour**
100
180

100 
180

- UV photometric
- Chemiluminescence
- Chemical Method

6 Lead (Pb) µg/m3 Annul*
1 hour**

0.50
1.0

0.50 
1.0

- AAS /ICP method after 
sampling on EPM 2000 or 
equivalent filter paper

- ED-XRF using Teflon 
7 Carbon

Monoxide(CO)
mg/m3

8 hours**
1 hour**

02 
04

02 
04

- Non Dispersive Infra Red
(NDIR) spectroscopy

8 Ammonia(NH3)
µg/m3

Annual*
24 hour**

100 
400

100 
400

- Chemiluminescence
- Indophenol blue method

9
Benzene (C5H5) 
µg/m3

Annual* 05 05 - Gas chromatography based 
continuous analyzer

- Adsorption and Desorption 
followed by GC analysis

10 Benzo(α) 
Pyrene(BaP) –
particulate phase 
only, ng/m3

Annual* 01 01 - Solvent extraction 
followed by HPLC/GC
analysis

11 Arsenic (As), ng/m3 Annual* 06 06 - AAS ICP method after 
sampling on EPM 2000 or 
equivalent filter paper

12 Nickel (Ni), ng/m3 Annual* 20 20 - AAS /ICP method after 
sampling on EPM 2000 or 
equivalent filter paper

*    Annual arithmetic mean of minimum 104 measurements in a year at a particular site taken 
twice a week 24 hourly at uniform intervals.

**   24 hourly or 08 hourly or 01 hourly monitored values, as applicable, shall be complied with 
98% of the time in a year. 2% of the time, they may exceed the limits but not on two 
consecutive days of monitoring.

Note.— Whenever and wherever monitoring results on two constitutive days of monitoring 
exceed the limits specified above for the respective category, it shall be considered adequate 
reason to institute regular or continuous monitoring and further investigation".

[F.No –Q-15017/43/2007-CPW]
RAJNEESH DUBE, Jt. Secy.

Note.— The principal rules were published in the Gazette of India, Extraordinary vide number 
S.O.844(E), dated the 19th November. 1986; and subsequently amended vide numbers S.O. 
433(E), dated the 18th April. 1987; G.S.R. 176 (E) dated the 2nd April 1996; and were recently 
amended vide numbers G.S.R. 97(E), dated the 18th February. 2009; G.S.R. 149(E), dated the 4th

March, 2009; G.S.R 512(E), dated the 9th July. 2009; G.S.R. 543(E), dated the 22nd July, 2009; 
G.S.R. 595(E), dated the 21st  August, 2009; and G.S.R. 794(E), dated the 4th November, 2009.
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